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which have yielded encouraging re-
sults.

(b) Not yet, Sir.

(c) Doeg not arise.

Shrimati Lakshmikanthamma: In
view of the acute shortage of metal-
lurgical coal, will this process be

speeded up so that we will get results
very soon?

Shri M. C. Chagla: We are trying to
speed up the process but it will take
some time.
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Shri M, C. Chagla: As a matter of
fact, we gave much more assistance
to the Buddhist Conference than we
gave to the Eucharistic Congress.
Initially the idea was that it would be
managed by the Buddhist Society in
India; but when we felt that the
arrangements were not proper, we
came to the rescue of the Conference
and sanctioned a sum of Rs. 50,000.

Mr.
Tantia.

Speaker: Shri Rameshwar

Shri Rameshwar Tantia:
No. 642.

Questicn

Mr, Speaker: I -ather tlicught that
he was going to ask a supplementary
question. Then, next question. Shri
Dwivedy.

Shri Surendranath Dwivedy: Ques-
tion No. 644.

Shri Harish Chandra Mathur: What
about Question No, 642?

Shri Hari Vishnu Kamath: Passed
over.

Enquiry into allegations against
Orissa Chief Minister

( Shri Surendranath Dwivedy:
*644 ) Shri Jashvant Mehta:
‘3 Shri D. C. Sharma:
Shri S. M. Banerjee:

Will the Minister of Home Affairs
be pleased to refer to his statement in
the House on the 18th November, 1964
to the effect that further action on
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the enquiry made into allegations
against Chief Minister of Orissa and
others would be decided by the end
of November or it might be earlier
and state:

(a) what action has been taken on
the matter so far;

(b) whether it is a fact that the
Minister has told the Press that deci-
sion could be taken only by the end
of December; and

(c). what are the reasons for this
delay?

The Minister of State in the Ministry
of Home Affairs (Shri Hathi): (a)
Further steps have already been taken
and the matter is being actively
pursued.

(b) Home Minister had expressed
a hope that conclusions might be
reached before the present sessicn of
Parliament ended.

(c) There has been no delay.

Shri Hari Vishnu Kamath: Only a
hope?

Shri Surendranath Dwivedy: It
has been reported in the press that a
tentative conclusion hag been arrived
at in the Cabinet Sub-Committee
about the charges made against these
Ministers anq Shri B. Patnaik. In
view of the fact that these allegations
were made to the President and a
prima facie case has been established
by the report of the CBI, why is it
that the Cabinet Sub-Committee is
considering this matter and the
Minister is not yet able to give any
decision and inform the House?

The Minister' of Home Affairs
(Shri Nanda): I do not agree with
the assumption that a primg facie
case had been established.

Shri Surendranath Dwivedy: Has
it not been?

Shri Nanda: No, Sir. It is still in
the process of inquiry by me and my
colleagues. Therefore, it is not pos-
sible at this stage for 'me to give a
precise answer. There are allega-
tions and we have been trying to
collect information about them and
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obtaining  clarifications. This is
where the stage is.

Shri Hari Vishnu Kamath: Incipient
stage.

Shri Surendranath Dwivedy: The
memorandum itself categorised cer-
tain charges or allegations and these
were to be processed by the CBI
which had made a comprehensive
report. It is also reportedq that in
some matters the files were missing
and were not produced before them.
Still, they have come to the conclu-
sion at least in 15 cases that a clear
case of corruption has been establi-

shed, according to their own decla-
ration.
Mr. Speaker: What information

does he want?

Shri Surendranath Dwivedy: When
after this facts were available to
Government, why is it that even in
view of the declaration made by the
Prime Minister that as soon as a
prima facie case is made out the
persons concerned would resign and
the matter would be referred to a
judicial commission, the Cabinet Sub-
Committee is grappling with this
matter and although they have reach-
ed some conclusion, on account of
political pressure they do not want to
announce it here in this House?

Mr. Speaker: He does not want any
information.

Shri Surendranath Dwivedy: Be-
cause he has threatened....

Mr, Speaker: Order, order.
12.00 hrs.

Shri Nanda: 1 repudiate this in-
sinuation strongly, that any pressure
is at work or that there is going to
be any wavering in whatever our
duty is on account of any kind of
pressure. There is no pressure ac-
tually. Answering the other part of
the question, ag I stated before, I
reiterate that there was collection of
material from certain records. We
are examining those records. We
have not yet finalised that process of
scrutiny,
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Shri Hari Vishnu Kamath: How
long will it take?

Shri H. N. Mukerjee;: May 1 know
if it is Government's idea that in a
case of this description when the
Chief Minister of a State has the most
serious imaginable charges made
against him at the very highest level
and the matter hangs fire for a very
long time, they should take no interim
steps in the matter only on the plea
that a primg facie case has not been
entirely and totally and categorically
and unequivocally established, and if
so, what the reasons for it are?

Shri Nanda: A string of epithets
will not take the place of a prima
facie case.

Shri Hari Vishnu Kamath: Adverbs,
not epithets.

Shri D. C. Sharma: May I know
whether it is conducive to good gov-
ernment in the State of Orissa and to
the good reputation which our Home
Minister enjoys in this country to
keep these matters pending for such
a long time and not to come to a con-
clusion as early as possible?

Shri Surendramath Dwivedy: He
has threatened to expnse him alse.

Shri Nanda: If the hon. Members
would bear with me, I can give them
an account of every day that has
elapsed since the matter came into

our hands. I can give a chronology
of the day-to-day action on this
matter.

Shri Surendranath Dwivedy: Please
do so. Let the hon. Minister give it.
We are prepared to listen to him.

Mr. Speaker: But I am not giving
him permission now.

Shri Hari Vishnu Kamath: He may
lay it on the Table of the House.

Mr. Speaker: If he is prepared to
give that information, then some other
means may be found for that,
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Shri Surendranath Dwivedy: It is
only political pressure and notmngy
else,





